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Misc (Crl) Bail Case No 545 of 202?

(Present: N. Goswami, Addl. Sessions Judge (FfC), Sonitpuq lbzpun)

ORDER
o4-LL-2022

This is a petition filed uls 439 of CrPC with prayer

for an order to release accused Md Anowar Hussain on bail,

in connection with WRN/02 of 2022 dated 13-10-2022 uls

9,27,29,49(8) and 51 r/w Sec.Z of WL(P) Act,L972, tlw

WL(P) (Assann Amendment) Act,2009.

The called for case diary has been received.

I have heard the learned Counsel for the accused

and also the learned Addl PP for the State.

The facts of the case, in brief, are that on

13-10-2022 a complaint was made before the learned CJM,

Sonitpur, Tezpur by Raphel Das, Dy.Ranger, Western

.Range, Nagsankar stating therein that on that day in the '

"morning he received information about hunting and trading

of Chenna Barca fish(Barca Snakehead, Cheng Mass) inside

the Kaziranga National Park and Tiger Reserve. Based on

that information, a team led by the informant went to the

place of occurrence and intercepted accused Anowar

Hussain and Jakir Hussain near the weekly market of

Jamugurihat while they were coming to the market for

trade in their motorcycle. Two Channa Barca fishes were

recovered from them. The accused persons were arrested

(b --^ on the same day and they are in custody since then.
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A perusal of Schedule 1(IIA) of WL(P) Act tg72

reveals that Channa Barca fish has not yet included in the

schedule.

Considering this aspect of the matter as well as

the length of detention of the accused person in custody,

accused Md Anowar Hussain is to go on bail of Rs.15,000/-

with one surety of like amount to the satisfaction of the

concerned learned Eleka Magistrate.

Inform accordingly.

Return the case diary in sealed envelope.

With this orde; this Misc. (Crl.) case stands

disP''"s6t tL

Addl. ,"rrroffiq,
Sonitpur, Tezpur


